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AlmTANCB TO CEYLoN 1'01\ INDtJIDIAL 
DEVELOPMENT 

5603. SHRI K. P. SINGH DEO: Wiu 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether it is a fact that the Govern-
ment of O:ylon have requested Government 
of India for assistance for the development 
of their cottage, village and small scale 
industries ; 

(b) if 80, whether Government have agreed 
to give assistance requested for by the 
Government of Ceylon; and 

(c) if so, the details thereof? 
THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). The information is being collected 
and will be laid on the Table of the House. 

EXPORT POUCY 

5604. SHRI HIMATSINGKA : Will 
the Minister of COMMERCE be pleased to 
.tate: 

(a) whether Government have had under 
consideration an Export Policy Resolution 
outlining the series of measures to be under-
taken to step up exports; 

(b) if so, tbe proposals in this regard and 
the decision taken in the matter; and 

(c) What arc the guide-lines of the new 
export policy ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD: SHAFI QURESHI): (a) The 
Government have under consideration an 
Export Policy Resolution. 

(b) The text of the Resolution has not 
yet been finalised. 

(c) Does not arise· in view of what is 
stated above. 

HOAllDINGS AT BRIDGES AND LEVEL 
CROSSINGS IN DELHI 

S60S. SHRI HIMATSINGKA: Will the 
Minister of RAILWAYS be plea:led to 
tltate l 

(a) whether a controveny has arisen 
between the Northern Railway and the Delhi 
Administration over the latter's decision to 
remove hoardings at all bridges and level-
croseings in the Capital; 

(b) if so, the nature of the controveny; 

(c) whether the removal of the boardinp 
is likely to cause considerable loss of revenUO' 
to the Railways; 

(d) if so, to what extent per annum; and 
(e) how the differences are being :lettled ? 

THE MINISTER OF RAn..WAYS 
(SHRI C. M. POONACHA) : (a) and (b). 
There is no controversy as such. However. 
on November 4, 1967 the Delhi A~ 
tration unilaterally removed aU publicity 
material displayed on railway land_ 
Lothian and l'ilak bridges without prior 
intimation either to the railways, the Delh. 
Corporation or the advertisen. AU these 
IIdvertisements were put on display UDder 
proPer licenCeS from the Municipal Corpo-
ration of Delhi. 

(c) Yes. 

(d) Rs. 5 laths per annum approximately. 

(e) Since the publicity material has been 
removed on the grounds that it constitutes a 
traffic hazard, it has been suggested to the 
Delhi Administration that a Committee 
consisting of the representatives of the Publi-
city Trade, Railways, Municipal Corpora-
tion, Delhi Administration and the Traffic 
Police should be appointed to examine 
the practical aSPects of this decision and to 
suggest modifications so as to make it broad 
based, rational and workable. It has also 
been suggested that the Committee should 
survey the sites in Delhi area to determino 
the number and disposition of advertisement 
hoardings that can be permitted at each 
point. Delhi Administration's reply is 
awaited. 

RAn.WAY SBRVlCB CoMMISSIONS 

5606. SHRI A. S. KASTURE: Will the 
Minister of RAILWAYS be pleased to slate: 

(a) the number of Railway Servico 
Commissions in the country and the 
number of memben belonginl to Scheduled 
Castes/Tribes in them; and 

(b) whether Government propose to 
appoint more members from the Schedulecl 
Castes/Tribes on these Commissions? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA) : (a) There are four 
Railway Service Commissions and no mem-
ber belonging to Scheduled Caste.rrribcs i" 
workingatprcsentinthom ; 
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(b) At present there is no proposal to 
appoint more members. 
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